
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No./€78/93 
T.A. No. 

DATE OF DECISION 4th January, 1996 

. sr.rL va san 	 Petitioner 

r.1.3.Trivej 	 Advocate for the Petitioner(s) 

Versus 

fliOL fIndia & othern 	Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. N.B.Patel 	 : Vice Chirman 

The Hon'ble Mr. K.Ramamoorthy 	 : Administrative Member 

Whether Reporters of local papers may be allowed to see the Judgement I 

To be referred to the Reporter or not? 	 , 

Whether their Lordships wish to see the fair copy of the Judgement 1 	/- 

Whether it needs to be circulated to other Benches of the Tribunal? 



- 

K. Sririivasan, 

do, PWI—II, 
Western Railway, 
Rajkot 

Advocate : Mr.1.S.Trjvedj 

vecsus 

The Divisional Railway Manager, 
Western Railway, 
Kothi Compound, 
Rajkot. 

2. The Union of India, 
owning Western Railway, 
Through : The General Manager, 
WesteLn Kailway, 
C hut chga te, 
Bombay 

Applicant 

: Respondents 

ORAL ORDER 

M.A. 635/93 
	

in 

0 .A • 678/93 

Date: 04.1.1994 

Per : Honble Mi.11.B.Patel 	: Vice ChaiL1an 

There is no question of dalay 

in filing the application. in tact1the O.A. is filed at 

a premature stage1because it is conceded by Mr.Trivedi 

that the depaitmental appeal filed by the applicant in 

October,1993 is still pending. M.A. stands disposed of 

as still-'born. 

ThO.A. is filed at a 

premature stage,because the app1icantwho has filed 

departmental appeal in October 1993,has rushed to 

-- 



-3- 

this Tribunal before the apeal is decided and also 

before the expiry of six months from the date of 

the filing of the appeal. 

31 	 'hen this position wlear after 

discussion at th Er, 4,i,S.'I'rjvdi seeks permission 

to withdrw the O.A. Prmission grntod. O.. stands 

;d of s withtrawri. Jo ort:. as to costs, 

I --- 	
/ 

( K.Ai1A4OORlHY ) 
	

( N.B-'.PATEL ) 
iiEMBEh () 
	

V ICE CFIA IRMPi 
DATE 04-1-94 
	

DATE : O1-94 


